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FINAL ORDER No. 85731/2025

Learned counsel for the appellant has brought attention to
daily order sheet dated 12.09.2024 wherein it was advised to
argue on jurisdictional aspect in respect of this appeal. Learned
counsel for the appellant has submitted that the issue involved
here is related to allowance of drawback and the impugned order

is passed by learned Commissioner (Appeals).

2. With the consent of both the sides, jurisdictional aspect was
examined and it was noted that in accordance with the provisions
contained in sub-section (1) of Section 129A of Customs Act, 1962
if an order relates to payment of drawback and the order is passed
by Commissioner (Appeals) under Section 128A of Customs Act,
1962, then this Tribunal does not have jurisdiction to decide such

appeal and such appeal shall not lie before this Tribunal.
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3. In view of said position of law, learned counsel for the
appellant has sought liberty to withdraw the appeal. The appeal is
dismissed as withdrawn with liberty to file appeal before

appropriate forum.

(Pronounced in the court)

(Anil G. Shakkarwar)
Member (Technical)
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